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Present: Hon'ble Mr Justice DJN. Baruah

Vice-Chairman
Hon'ble Mr G.L. Sanglyine, .-

Administrative Member

'~ Mr B. Sarma, learned counsel for

prays
dpplicant -

the

order.

applicant
The

for an

is a casual

worker. Therefore, at this stage we do

not find any ground to pass aﬁy interim
', .| .

order. The prayer for interim order is

accordingly rejected.

- Thereafter Mr Sarma submits that
the applicant does not want ‘to press

the application. Therefore, he wants to

withdraw the application. Accordhﬂ&ﬂy

the

withdrawal.

application is dismissed on

Mr S. Ali, learned Sr..C.G.S.C.

is present.
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